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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).13932/2011

(From the judgenent and order(s) dated 18/ 02/ 2011 in FERA
No. 22247/ 2010 of The H CGH COURT OF BQOVBAY)
KETAN V. PAREKH Petitioner(s)
VERSUS
SPECI AL DI RECTOR, DI R. OF ENFORCEMENT&ANR. Respondent (s)

(Wth prayer for interim relief and office report)
WTH SLP(C) NO 13984 of 2011

(Wth prayer for interim relief and office report)
SLP(C) NO 13988 of 2011

(Wth prayer for interim relief and office report)

Date: 22/11/2011 These Petitions were called on for hearing today.
CORAM :

HON BLE MR JUSTICE G S. Sl NGHVI
HON BLE MR, JUSTI CE SUDHANSU JYOTI MJKHOPADHAYA

For Petitioner(s) M.Ranjit Kumar, Sr.Adv.
M . Mani k Dogra, Adv.
M . Bharat Arora, Adv.
M. Navin Chawl a, Adv.
M. Amt Mbhajal, Adv.
For Respondent (s) M. A K Panda, Sr.Adv.
M. P. K Dey, Adv.
M. B. Krishna Prasad, A O R (Not Present)
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Argunents heard.
Judgment reserved.
(Satish K Yadav) (Veena Kher a)

Court Master Court Master



